
Allahabad this the__l2~day of December, 2004 

Hoa'bJ..e Mr,Justice S,B., Singh, Vice ChQixaw.n 
H9Q '~le ,Mr, s .c. Ch&ube, Mlniler (4) 

1, Lal Chand Son of Kumar,. aged about 49 years,. ~/o 

Q,l'o, 4'22M JO'luaru Bagh Colony,. Agre.sen School Ke 

Paaa. Allahabad, 

2, Daehnth Son of Suraj Pill, aged about 45 years, 

R/o Q,No,13 A, Subedarganj, Color1y Nc,l, Allahabad, 

3. Ram Nih ore Son of Dkai, aged &bout 50 years, R/o 
Q,No, 4~1f. Jthusuru Bagh ColQAy, )4,C, Rly,, Allahabad. 

Agplicant.s 

Versus 

1. Uat.on .oi India through Gene:r;al .Maoager, liorth Central 
~ilway, Allahilbad, 

2. Divuienal RAilway Milnager, North Central Railway, 

Allahabad, 

3, Aa&.UU-nt Mnd.a.l Kniineer(H,Q .. ), _,rth Central Railway, 

Alalahd. 

B!a lj?!llden ta 

0 a D E R ( Qral ) -----
!!e'ble ~.JustiFe S,R, Singh, v.c. 

'l't. acu at the ~· in ~tl.ef •re 'tl'l.'iit t11&a 

pplJ.caat& wbo were init:t...J:lv ·~...-a. ils Kh& l&ai, we.te-,. ~· 2; ... 

~ 



subsequently given a~pointment as Valveman. Their 

grievance is that the pay scale ~dmissible to the post 

of Valveman in the grade of ~.260-400(~.950-1500) is not 

being given to them though it has been extended to other 

similarly situated employees. The applicdnts, it is further 

alleged, has preferred representation on 19.11.2000 and 

it is submitted by the counsel for the at:Jplicants that the 

competent authority may be directed to consider and dispose 

of the representation preferred by the applicants. Reliance 

has been placed on similar airection given by this Tribunal 

by order dated 11.11.2003 in O.A.No.1354 of 2003 Khar~attu 

and others Vs. Union of India and others. 

2. Following the said decision, the instant o.~. 

is dis~osed ot finally at the admission stage itself with 

direction to 2nd resi:)Onden t ·to consider and diapose of the 

representation of the a~plicant dated 19.11.2000 in 

accordance with law and after taking into account the 

decision sought to be relied on by the a~plicants. This 

exercise shall be completed by the respondents within 

a period of two months. No order as to cost. 

. C' 
~ 

Member (A) Vice Chairman 

/M.M./ 


